
1160 Oral Answers 18 MARCH 1953 Oral Answers 1170

in the matter of giving grants to the 
post-graduate departments of univer
sities?

(b) Have Government drawn up 
priorities in the matter of eligibility of 
grants to post-graduate departments of 
.universities, and if so, what are 
the priorities?

The Deputy Miaisier of N.itural Re
sources and Scientific Research (Shn 
K. D. Malaviya): (a) A  statement is 
laid on the Table of the House. [See  
Appendix VI, annexure No. 1 (b )].

(b) No priorities have been drawn 
up.

Shri V. P. Nayar: May I know how
these principles have been laid down, 
by whom they were laid down and 
also, if they were laid down by a Com
mittee of experts. constitute that
committee?

Shri K. D, Malaviya; The Govern- 
m,ent ultimately are responsible for 
all the things mentioned by the hon. 
Member.

Shri V. P. Nayar; TLat is n?t wbat 
I wanted to know. I wanted to kne w 
whether these rules have been framed 
by a Committee of experts.

Shri K. D. Malaviya: The rules
have been framed by the Government 
of India. But, there is the A ll India 
Council for Technical Education, and 
Central Advisory Board of Education 
which advises the Government on all 
matters and makes recommendations.

Shri V. P. Nayar: May I  know whe
ther there has been any request from 
the Travancore Uaiveri^i’.y for crant 
of money for post-graduate research?
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[The Minister of Education and Na
tural Resources and Scientific Research 
(Maulana Azad): So far as I remem
ber no such request has been received 
by us.]

Shri V. iP. Nayar: May I know whe
ther in the matter of giving prinriiies, 
grants for past-graduate studies in 
technical and technological subjects 
will be preferr^jd to other subjects?

-

[Maulana Azad: Scientific and techni
cal subjects.]

Basic Education

♦848. Shri S. N. Das: Will the Minis
ter of Education be pleaded to state:

(a) what were the important recom
mendations of the Committee on the 
productive aspect of Bnsic Education;

(b) which of these recomir.endations 
. have been given effect to; and

(c) whether the implementation of 
these recommendations has led to any 
improvement in the direction of useful 
production?

The Deputy Minister of Natural Re
sources and Scientific Research (Shri 
K. D. Malaviya): (a) A  statement is
laid on the Table of the House. [See 
Appendix VI, annexure No. 2].

(b) The report of the Committee,
together with the observations on it 
made by the Central Advisory Board 
of Education, at their 19th meeting 
in March 1952 has been communicated 
to all State Governments for neces-^ 
sary action. ^

(c) The implementation of the new 
approach suggested will require several 
years and it is not possible so soon 
tc offer any opinion on its results.

Shri S. N. Das: May 1 know whe
ther the report of this committee has 
been published and is available in the 
Library or was supplied to thevsirious 
State Governments?

Shri K. D. Malaviya: It was not
laid on the Table of the House.

Shri S. N. Das: May I know whe
ther the Central Advisory Board of 
Education has considered the recom
mendations of this committee, and if 
so, what is their decision?

Shri K. D. Malaviya: Yes, Sir. The 
Board considered the recommenda
tions and expressed the view that the 
element of craft work in basic educa
tion is of such educational importance 
and value that even if no economic 
considerations were involved, it is 
necessary to replace ordinary primary 
education by basic education, in a 
planned way.

Shri S. N. Das: With regard to part
2, item L it has been stated that the 
Committee has suggested a proper 
integration of post basic education 
with secondary and university educa
tion. I would like to know whether 
the Secondary Education Commission 
has been asked to consider this point 
also.

Shri K. D. Malaviya: A ll these
questions will be considered by the 
Secondary Education Commission.
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Shri T. N. Singh: Is it a fact that
' the Government have made certain 

grants for basic primary schools to 
various States, and may I know whe
ther the States have been able to avail 
of these grants?

Shri K. D Malaviya: This question, 
refers to the aid that is to be given for 
post-graduate studies and researches.

An Hon. Member: No, this is the 
next one. This refers to basic educa
tion.

Shri K. D. Malaviya: I am sorry
Sir, you have rightly corrected; me. 
But it is besides the point.
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[The Minister of Education and Na- 

ttiral Resources and Scientific Research 
(Manlada Azad): Would the hon;
Member repeat his question?]
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[Maulana Azad: An amount has
been earmarked for this purpose in 
the Five-Year Plan. It would be al
lotted to the different States provided 
they are prepared to make their contri
butions.]
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[Maulana Azad*. The Governmsnt 
are of the opinion that thera is no rea- - 
son for. drawing any such conclusion. 
What we have  ̂ provided is that any 
State which is prepared to subscribe 
seventy per cent, of the total amount 
would receive the remaining thirty 
per. cent, from the Central Govern
ment. And I think this is a fair allo
cation.] i

Shrimati Khongmen: May 1 know,
Sir, how many basic schools have so- 
faff reached a self-supporting state?

Shri K; D. Malaviya: Basic School:
training is still in a very preliminary 
stage, Sir.
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[Maulana Azad: A  Conference has 
been convened on 18th April. The 
matter would be discussed with the 
State Ministers. After that we would, 
be able to know which of the States 
are willing to accept it for the pre
sent.]

Cr im in a l  case against  a contractors ’ 
FIRM OF Calcutta

*849. Shri Gidwani: (a) Will the
Minister of Home Affairs be pleased to. 
state whether it is a fact that a criminal 
case on a charge of criminal con
spiracy and r‘heating the Government 
in respect of Rs. 1,30,000 was filed 
against Messrs. S. N. Guha and P. C. 
Guha, a contractors’ firm of Calcutta




